
I CEN TBAL AI:MINIS !ItA nVE TRI9JNAL 
ALlAHABAD BE~H, ALlAHABAD 

********* 
Original npplication No. 46 of 1999 

OPEN CQJRT 

0:1 ted : This the 08th day of January, 200 .. 
HON'BLE MR. V.K.MAJOTRA, VICE-CHAlfsMAN 
HON' BLE M.H. A. K.BHA !Nl\GAR, MEMBEH-J 

Arun K\lllar Srivastava aged a about 27 years son of Shri 

V.N.Srivastava, .8/o L.I.G.-L-7, !Sbauli-II i'.O.Udyog Nagar, 

Ka npur -208022. 

• •• Applicant. 

By Advocate : S/Shri v.Bahadur and K.P.Singh. 

Versus 
1. Union of India, through the Labour Secretary, Ministry of 

labour, Shram Shakti Bhawan, 2&4, Rafi Marg, New Delhi-
110 001. 

2. The Director of ••pprenticeship Ira ining, D.G.E.& T.Shram 
Shakti Bhawan, 2&4, Bafi Marg, New Delhi 11001. 

-..} . 
3. The Regional Direcor, Regional Uirectorate of Apprenticeship 

Training, Udy og Nagar, Ka npu.r-200022. 

4. The Principal, Model Industrial Training Institute {I. l .I. 
Campus)Jodhpur(Rajasthan). 

5 • .ll'laram Nath Sha.tma, Vocational Instructor( VIelding) I. T.I. 
Campus(M.I.I.I.) Jodhpur, Rajasthan. 

6. Praliod Chandra S/o late Sri Harish Chandra Posted as 
Regional Director, Regional wirectorate of Apprenticeship 
Training, Udyognaga r. Kanpur.· 

•••• Respondents. 

By Advocate : Km.S.Srivastava. 

ORDER 

By Hon'ble Mr. A.K.Bhatnagar, Member J 

None present on behalf of the applicant. None ~ had apf»eared 

for him even on the previous hearing. ~e have proceeded to consider 

this case in te~s of Hula 15l1) of C.A.r. Procedure Hules 1987 

by taking into consideration the respective pleadings of 

'arties and hearing of Km. S.S~ivastava, learned counsel of 

the respondents. 

2. By this O.A., filed under section 19 Administrative 

Tribunals Act 1985, 1985, the applicant bas sought followtog 

relief( s) :-

••••••• pg2/-

• 

' 

) 



I 
• 

' 

"(i) iss ue a d irection/order c orrunand ing the 
r espondents t o declare the r esult of a~plicant 
for the post of Vocational Instructor(~elding) 
unreserved for \t~hich the appl icant had appear ed 
i n the t est held in 21st & 22nd June, 1998. 

(ii)issue a d irection/order directing the 
r espondents to g ive the appointment to the 
applicant if t he applicant has passed the 
said test. 

( iii)Issue order or d irection c alling for the 
records a nd orders of a lleged c ancellation 
of selection of sel ection held on 22nd a nd 23 
June 1998 and quashing the order of cancellation. 

(iv)Calling for the recor ds regarding the r evis i on 
of r oster pertaining to post of vocat ional 
I nstructor (Wel ding ) and declaring it as reserved 
post a nd quash the same • 

(v)Issue order or direction i n the nature of 
certiorari calling f or the r e cords a nd quashing 
the alleged sel ection of r espondent no . 5. 

(vi)Iss ue an order/ d irection which this Tribunal 
may deem fit and proper in the circumstances 
of the case. 11 

(vii)Awa r d the cos t s ." 

2 . The brief fact~~ofsthe ~case are tha t the applicant 

applied for the post of vocational Instructor(\ielding) under 

the purview of r eserva tion quota. The aforesai d p os t ¢ was 
; 

publis hed in Employment News dated 17-23.01.1998 i ssued by 

the Reg ional Dire ctor R. D. A. T., Kanpur. He appe a red in the 

written and practical tes t and \•Jas al so c alled f or interview • 

It i s cla imed that the applicant had done well. . in t he sai d 

t est i. e . written, practical a nd interview a nd was fully 

hopeful aoout his sucess in the sai d exarnination.But the 

r esult was not pronounced and suprisingly r espondent no.3 

iss ued a n othe r noti f ication f or selection on t he p os t of 

vocational Ins tructor( wel d ing ) which was publis hed in 

Empl oyment News dated 31-06.11.1998 and the: p ost was 

r eserved for OBC. The applicant 

advertisement , ~ sent 

having c ome to know about 

r epr es enta tion dat ed 

12.1.1999 a nd 18.1.1999 to r espondent no.3 for declaration 

of the result of the ear er examination he l d on 21/2 2 . 06.1999 • 
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when no action was taken by the respondents, ~~=i•~si 

~~y t~te~he applicant filed this O.A. The applicant has 

taken stand that he appeared in the test in pursuance of the 

notification of the respondents and as such valuable 

rights accrued to him and his said right could not be 

taken away without communica ting him the reasonSfor not 

declaring the r esult. As such the action of the respondents 

is arbitrary and viol ative of principles of natural 

justice . 

3. The grievance of the applicant is that he 

appeared in the sel ection test for the post of vocational 

Instructor( Welding ) a nd he did well in the said test, v ,.., 
which wus unreserved. Insteacf ~ oF decl aring the result 

o£ the said examination the respondents surprisi~g~y 

issued a fresh notification For selection on the said post 

making it reserved for o . B.c. 

4 . Resisting the claim of the appl icant the respondents 

counsel has filed counter affidavit. Rejoinde r affidavit 

has also been filed by the applicant' s counsel reiterating 

the facts stated in the O. A. 

s. we have heard counsel for the respondents and 

perused the plead ihgs_ available en record. 

6. Learned counse l for the r espondents invited our 

attension on para 3 of the Counter Affidavit. and submitted 

that according to the new Roster, the reservation posit ion 

for direct post Vocationa l Instructor (Wel ding) was O. B. c . 

Therefore, the selection was cancelled and the result 

of the same was not declared. The requisition was sent to the 
. 

centra l Employment Exchange, New Delhi For open advertisement 

again and the procedure \•Ias re-initiated on 1st and 2nd 

February , 1999 as per revised reservation. The selection 

v1as made on 02 . 02 .1999 accordingly. 
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7. Having heard the l earned counse l for the 

respondent s and after pe rusal of Annexure- A to the 

C. A., which i s D.O. P. T., New Delhi' s letter dated 

02 .07.1997 communicat ing therein the new guidel ines 

as per Hon'ble supreme Court's order , we a r e of the 
been 

vieH that appl icant hcs not/ able to make out any case 

for consideration by this Tribunal. The O. A. i s l i able 

to be d i smi ssed b e ing devoid of merits . 

8 • Accordingly the O. A. i s dismissed being 

devo i d of merits v1i th no order as to costs . 

Vice-Cha irman 

<t.) .~ 

Br ij esh/-
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